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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328,329,331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
- 373,380, 381, 384, 386, 388, 390, 392, 393, 394,
t 395, 400,404, 406, 413, 423, 444, 453, 488, 492,
‘ 499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0QA29/2013

[ C.H. Mohammed Yasin
S/o Kidavu Koya, ,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

2. T.P.Latheef
S/o Attcka
~ Thiruvathapura, Kiltan Island, v
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

I. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

The Chairperson
Village (Dweep) Panchayath
~Kiltan Island, Union Territory of Lakshadweep-682 558

(U8




s
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4. The Executive Officer - \gi,:\ , .
| Vill lage (Dweep) Panchayath ' S
| K]Itan Island ‘Union Territory of Lakshadweep-682 558

5. The Prmmpal
Government. Semol Secondary School

Klltan Island ' ~‘\' -

Umon I‘emtory of Lakshadweep- 682 558. Respondents

(By Advocate: (Mr.S.Radhakrishnan (R1,2 & 5)
‘ (Mr R.Ramdas (R3)

2. OA 672013

l. - Seedikoya.M.

S/o Abbosala Koya

Malayattiyoda, Kiltan Island
Uhidn*’l’erritory of Lakshadweep-682 558.

Malsha T
S/o Kldavu Komalam
A "l henakkal House, Kiltan Island
AUmon Terr 1t01y of Lakshadweep-682 558.

(RO

3. Ab‘du’l‘la‘A.P.
S/o Khalid
Altmapwa Kiltan Island
Umon len 1101y of L akshadweep 682 558.

5. . Sayed, Muhammed Koya C.H.
Slo; Muthukoya
Chamayalh House, Klltan Island
| Umon Temtory ofLakshadweep 682 558.

- 0. Rafeek Khan H M.

Slo Abdul Rehman

Allyan House Kiltan Island

Umon emtory of [Lakshadweep-682 558. Applicants

el M 'Zs-habu Sreedharan)

Versus



~ @ 3
L Unlon Temtoxy of Lakshadweep represented by
the ‘dmmlstl ator, Kavarathi [sland-682 555

2. The tol'of Panchayath
'Unlon Terrltory of Lakshadweep
Kavarathl Island 682 555

3. T he Chalrperson
Vlllage (Dweep) Panchayath
Kiltan I:s:land Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island ' _
‘ Umon ”I err 1t01y oILakshadweep 682 558 : Respondents

"(By Advoc’ate‘: (Ml S.Radhakrishnan (R1;2 & 4)

Q

3. OA 87/20]3

L 'Abdul Salam P.P., age 43
9/0 Saldmuhammed
' Puthlyapula Kiltan Island
Jakshadweep
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Applicants
'.Mr;l?rlatap A'brahaln Varghese)

Versus

1. 'Ihe -.A::dl:nlni's,trr.ator

Wnion Territory of Lakshadweep

Kavalalhl 7682 555

'.1rector Department of Science & Technology

adweep Administration,
l?a{:ld -682 555

I'Officer

invironment Warden
artment oanVIronment and Forest,
Klltan Island Lakshadweep 682 558

4. I he Chanperson Village (Dweep) Panchayath ‘
Klltan Island Lakshadweep-682 558 Respondents




t Mr.S.Radhakrishnan (R1,2 & 3)
e v_Mr R, Ramdas ~R4)

'OA 113/2013

Muthukoya T. P
- Sho Kidave HaJl
Thnuvathapma Kiltan, Lakshadweep

Salnh P
S/5 Iblahlm Hayi
Pandala Klltan Lakshadweep

| Yacoob P K
~ S/o Subair.A.
Punnakkad Kiltan, Lakshadweep

All? Mohammed
S/o f/—\ttaka Aliyar, Kiltan, Lakshadweep.

Kunhlkoya A:P.
S/o Sayed Muhdmmed P.K.

S/o Mohammed P.

Lhddjpura : Iélltan L akshadweep

funhl Hay' Palllthlthlyoda
<iltan, Lakshadweep »

(By Advacaié: Ms.Daisy I Danicl)

- ‘Versus

Applicants



°

’ lhe Administrator
Union Territory of Lakshadweep
Kayarathi-682 555.

The (,:hail person

2
Vil lage (Dweep) Panchayath
1(1ltan7682 558
3. "l he Employment Officer
Kd\/dla[hl Lakshadweep 682 555
4. D.ir_ector of Pa_nchayath
Department of Panchayath
“Kavarathi — 682 555
5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558
6. ]‘léf‘ttic.ultural Assistant
Village (Dweep) Panchayat, Kiltan-682 558.
(By Advogate: Mi'S Radhakrishnan-R1,3,4&5)
5.
L AGdulaK.C
S/o Yousuff
Kanmchelta Kiltan Island
UT ofl akshdadwcep 682 558
2. Kunhl M
3.
4, Saleem P P
S/o ‘Hamsa - .
Puthenpura Kiltan Island
UT ofLakshdadwcep 682 558
5.

i;KI:iltan Island
lidadweep-682 558

Respondents



6. Kunh1 K P

7. Abdul Kasim: PV V.
S76. Muneer L
Pentamvell letan [sland
uT. Qf_l akshdadweep 682 558. Applicants

(By Advbcate: Mr.Shabu Sreedharan)
Versus

[ Umon Terr 1101y ofLakshadweep represented by
he Admlmstlatox Kavarathi Island-682 555

2. The Dnectox ofPanchayath
Umon FemtOIy of Lakshadweep
Kavalathl Island-682 555
3. he (,hanpelson
Vlllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4, ’1"h'e':l"xcculive Officer
Vlllagc (chcp) Panchayath
Klltan Island Umon Territory of Lakshadweep 682 558

e nvi omncnt Warden

of:Environment and Forest
onal 0!} ,‘_ce K1ltan Island _
Umon err1t01y of Lakshadweep-682 558. Respondents

-~

(By Advocate (Mx S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013
I Jalaludheen K K.

S/o @hank Poovalap
P_oovalap House letan Island,

RS



Ameexall A P
S/o Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. lsmail T
~ S/o Yusuf »
Tholiyoda House, Kiltan Island,
uT ofLakshadweep—682 558.

0. %yed Mohammed Koya K P.
; S/o Mohammed
Kanjipura Héuse, Kiltan Island,

uT QfLakshaQWeep -682 558.
7. Kééihﬁ(@é C.H.
S/o Muthukoya

Ammipura House, Kiltan Island,
ur ofl akshadweep 682 558. Applicants

(By Advocgtep.

N ;'Mr.S__habu Sreedharan)
| Versus

Ty of Lakshadweep represented by :
mstratox Kavarathi Island-682 555

2. lhe Duecton ofPanchayath
Umon Teu itory of Lakshadweep
Ka : :th-'l Island 682 555

s. H'E'AS31étaﬁi'anllleex
Electrical Sub D1V151on
» Klltan Island ' _

' Umon T emtoxy ofLakshadweep 682 558. ' Respondents




(By Advocate Mr;:SEEI{adhakx'ishnan (R1,2,4 & 5)

7.

I

OA 181/2013

Sadakathulla A age 38
S/o-Kunhi Ahammed
AJnad House Klltan [sland
l akshadweep

alalulla P.T. age 26
Slo: Kunhl S
Palllthlthlyoda House, Kiltan Island
L. ak%hadweep

(By'Ad'vocate: Ms.DaJisy I. Daniel)

Versus

T he Admlmsllaton

Union Terr itory of Lakshadweep
Kavalath; 682 555.

T he Chalrpexson |
/ 114 ¢ f_;(Dweep) Panchayath

Dnector of‘Panchayat
Depamment ofPanchayath
Kavax athi- 682 558.

(By Advocate: M_xj.:S.Radhakrishnan R1& 3)

8.

[N

O;AFNo. 2127201‘3

_P P.F avvabn W/o Abdul Salam

L aboulex Agncultulal Department,
Agau I‘SIand R‘ésxdmg at Pallipuram House,
itoryiof Lakshadweep, -

LN ol Jaju Babu)
i Versus. X
The 'Dix ectoriof Agriculture

Union lcmtoxy of Lakshadweep
l\a\/a1a111 Island - 682 555.

| Applicants

Respondents

Applicant



. “The. Administrator
Umon Territory of Lakshadweep
I(avaram Island 682 555. Respondents

(By AdV'qqate I\/Ilf_;.' Si.}Radhalmshnan)

9..
Kuriyathiyoda:House,
Kiltan Island. ™
2. C.P.Firoz.

Chemmanam Palli House
Kalpeni Island.

3. K.P. Cneniyakoya
Karuppathapura House,
Kalpeni Isand.

Pakkxpuxa’l—louse
Kalpem Island

5. Habsa A
Allkome IIouse

Klltan Island

6. A P Naseema :

Applicants.

/\dmlnlstrat n, ofthe Union Territory
of Lakshadweep, Kavarathi — 682 555.
2. The Dnector (Setwces)
‘Administration of the Union Territory
of Lakshadwelep (Secretariat),
Kaval atti’ 682 555.

:.555. Respondents



ﬂ Q »‘1 ﬁ?"ﬁ"\bﬁm
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(By Adi/(ﬁ)ibate_:;Mt-ftiS_E_Radhalo‘ishnan)

10.

f()'./?Afi'Nov.‘-IZ68/21041 3

use, Agam Island
Umovnf' err 1tory, Lakshadweep.

B M Mansom '
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil

/\58[1 Island, Union Territory

L akshadweep

(By Advqc_:ale; Mr. Grashious Kuriakose)

TR Versus
11 he Admmlsuator

- Temtoxy of Lakshadweep,
Kavarathl 682 555

th Dueclox of Panchayath
Departmcm of Panchayath
Kdvaram - 682 555

Diree] ah r~& Employment)
Kava1alh1 _ 682:555

Spcc1a Ofﬁcer

Vlllage (Dweep Panchayat Agatti) — 682 558.

- (By Advocale M1 S Radhalmshnan)

1.

()A 269/2013

- Applicants’

Respondents

Applicant



(OS]

11

Vetsus

] he Chalrperson
Vlllage (Dweep) Panchayath
Kiltan-682 558:-

The -Emp]'oyment Officer
Kavarathi, l.akshadweep-682 555.

: .Di‘ré;ctor- of ,Pénéhayath

Department of Panchayath
I(aVal'athi :-6 8-2 5 55

'I he Execullve Officer
Vlllage (Dweep) Panchayath
Knltan 682 558

Homcultuxal Assistant
Vlllage (Dweep) Panchayat,
Kiltan-682 538

(By Advocate: - (Mr.S Radhakrishnan (R1,3 & 6)

' ::Vl age (Dweep) Panchayath Kiltan-682 558

L .
, ..f, BT

Respondents

Applicant
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4. " e
ép) Panchayath,
! . Respondents

(By Ad hakrishnan - R1-3)
13.
. 14

Sto Sayld VK.

Vallomkadlyodu

Klltan lsland Lakshadweep
2. -S‘ayed Badu_sh'a Muhideen S.V.

‘Shahar Ban Vilas House

Chetlat L v Applicants

(By Advocate Mr, GlaSthUS Kuriakose, Sr. & Ms.Daisy | Daniel)

@

Versus

"dmmlsu ator
UT of La kshadweep, Kavarathi-682 555.

2. Dnectol
Smence & Technology
Chetlat 682 556

3. ‘DJAIZ‘XC?C‘tOI of Panchayath

4.

s. Addl.:-S_ub D1v1510na1 Officer

° Chetlat 682 556

6. Jumor Smentlﬂc Ofﬁcet
' Chetlat 682 556. '

7.

AccounlsO ',C'el ,
C iat,; Kz Respondents




.~Kalpcn1 Island

3. A l Ahadab1
Athanam Thottam House
Kalpem lgland

4. P.pP. Sulalkha
Pulhlya l’andalam House
Kalpem Island
5. LP Nooqehan
Chermmanam Palli House
Kalpem lsland

6 A K Bcebl :
Alakkalar House
.'Kalpem Island

7. .l\/l P l\/lohammed

Mulllpula House'

B. Gangesh) -
Versus

I. TheAdministrator,
-Adm uon -of the Union Territory

‘ of Laks ,a_weep, Kavarathi — 682 555.

The Dnecton (Seches)
Admmlstlatmn of the Umon Femtory

N

(By Advocate' l\/h S Radhakrlshnan)

Applicants

Respondents



15.

10.

I

12,

4
QA 3002013

B.Koya, age 42
S/0 Bammad, Bllutheth House
/\ndIOIII sland.

B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/0 Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
«Andrott Island.

M.P.Pookunhi‘, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House;
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,

“S/o Kunhi Koya, Thattampokkada House,

Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P Fathimath, age 41,
D/o (unhl%elhl Palath Puthiyapura House,
Andrott Island.

AJamal, age 48,
S/o Abdulla Attalada, Allyathaxa House,
Andrott Island.



13.

14,

17.

20.

2].

22.

23,

24.

15

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

L..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,

.Andrott Island.

.

C.Pookoya, age 42,

S/o Sayeed Mohammed,-C Kunnashada House,

Andrott [sland.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

1T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott [sland.

Mohammed Murshid, age 36,
S/0. Koyamma K.P., Moosathada,
Andrott Island.

K. (, Mohammed Hussain, age 39,
S/o. Sayeed Ismail, Kannichetta,
An{dxlott [sland.

@ ..

P.p "I:Iamza age 34,
Koyakidave M.P. Pandathpura
Andrott Island.

2



25.

26.

27.

29.

30.

34,

(OS]
N

36.

M.P.Khaleel, age 37,

f,’;::x-,:f',_ ‘..ﬁ}'v;_a;n}; B By, e
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S/o Assainar, Matharapura House,

Andrott Island.

P.P.Hassan, age 41,

*S/o Abdul Khader K Pelumpally House,

Andrott Island.

P.M.'l‘haj unnissabi, age 39,
D/o Majeed, Puthiya Manzil,

Andrott Island.

L..Pathummabi, age 37,

D/o Yousaf T., Lavanakkal House,

Andrott Island.

H.K.Hussain, age 35,

S/o Pookunhi, Halookakkada House,

Andrott Island.

M.P Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,

Andrott Island.

‘o

K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,

Kadiyammada House, Andrott Island

K. Mdhammed Basheer, age 34,
S/o Aboosala U.K. Kumhathalam House,

Andrott Island.

K.K.Mohammed Farook, age 27,

S/o Kunhi Secthlkoya Kerakkadamah Hou%e

Andrott Island.

A. Rashecd Khan, age 39,

t Island.
KAbdul Salam, age 33,

Andrott Island.

-K.K.Anwar Hussain,age 31

eed Ismail, Aliyathara House,

. S/o Muthukoya, Kannathimmada House,

S/o Koya V., Ke'rakkada House,

‘Andrott Island.



37. P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

38. Q”l‘.[\/l.l\/lohammed Aliyul Akbar, age 32;
S/o Basheer, Kakachiyapura House,
Andrott Island.

39, Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

40.  Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

N

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Iilam,
Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
<Andrott Island.

43, M.C"‘.Hammedathbi, age 37, _
D/o Yousaf, Mylachetta House,
Andrott Island.

44. Doulathabi, age 33,
" D/o Kidave, Lavanakkal House,
Andrott Island.

45.  Guhar Madeena Beegum, age 37,
D/o;Mohammed B, Aliyathara House,
Andrott Island.

okunhi Koya, age 36,
coob, Kolikkatt House,
\1 drott Island.

40.

47. @lﬁ;be'l'glesh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House, _
Andrott Island. Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus
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|, The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

A

“Village (Dweep) Panchayat
Androth Island represented by its -
Executive Officer.

5. Faisal Ameen

S/o Pookoya N
Achammada House, Androth.

6. Moh_a;inmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

7. Moh'ammed Asker
S/o ~_Seelhi |
Aliyathara House, Androth.

8. Nou'sl akhan M.K.

S/o ti_:dave, Palathupra House, Androth

10. Abdul Akbar
S/o Subair
Pandath Puthiya Pura House, Androth

I Mujéeb Rahman
S/o Torahim
Aliyathara House, Androth

12, Siai KT
5 sim Koya
< nathi House, Androth
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13.  Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

14.  Mohammed Abdusalam T
S/o Abusala
Thecheri House, Androth

15.  Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

| 16.  Muhammed Kassim
' S/o Koya
~ Shaikkinte Veedu House, Androth

17.  P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

[ 18, Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

19.- Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth. Respondents
o
| (By Advocate:  Mr.S.Radhakrishnan — R1-4)
: (Ms.Rekha Vasudevan (R5-19)

<




16.

LD

- 10.

OA 301/2013

Autakoya T.V, age 44
S/o Koya Thankgal T,
Thailath Vallydkkattu
Androth Island

Sayecd Koya age 43
Slo Koya’ Kldave Al1yathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousaf, age 60

S/o Ahammed, Kandalath House,
Androth' I'sland

MUJ@Cl‘) Rehman age 35
S/o. I(oya Ka1 achetta House,
/\ndloth Island

/\bd'ul Nasen ‘age 38
S/o:Nalla Koya Kunnashada House,
Androth Island

\/lohammed BdShCCI age 37
S/o choob Allyathala House,
/\ndloth lsland

Pookoya ag ‘44‘
S/o-Koyamima, Mayampokada House,
/\ndxoth Island

Noulal age 43
S/o ] <oyamma Koya, Thacheri House,
/\ndloth Island

Asd age 37
9/0 Seethl I éChCI’l Moosathada House,




13.
14,
5.

6.

19.
20._
' | 21.
22.
23.

24.

2f

-].Idsean _age 300"

Aﬁdl(ﬂh Isla d

l

Jalal age 37¢

Sl Kunmseedhl Palathupura House,

Andloth Island

F arook, age 49
S/o Koyamma Pochalam House,

Andloth Is and

_Abdul IIassan age 51

g/o Sayeed Mohalﬁlned Thachen Moosathada House,
Andxoth Island

sain, age 42 |
iikakem Pura House,

Mohammcd Llyaudden age 33
S/o Sayccd Mohammed Neelathupura House

_ Raldad Bcebl, agé 46



2.
%.
27,
28
29,
30,
31,
32
33.
34

3S.

' Andloth Island-_ -

22

yanalakam House,

S/o Fhangu Koya Pentamvell House,
Andloth Island =

'Slddceque } age 43
S/o Kidave, Modlyothada House
Al’lCllOll’l Is and

ghanavas age 33
S/o Kunhi Koya, PQchalam House,

, /\ndx oth Island

Asj_allakér House

@/o I—Iam7a Koya Al1yathara House,
/lndlotl hlsland. .

_ Mohammed asheer age 39

: S ( Kader _l\/I tharapura House,

Andloth Isl i



37
| 38.
39,
40.
i
028 |
43.. <
44,
45,
4.

47.

23

Mohammcd Sa eem; age 33
SloK oyamma Kanmpma House,.
Andloth Island '

Shamsuddeen age 33

Slo’ /\bdul Kadel Behchetta House,
Andloth Island L

KUHh]SCCLh] age 47
S/o Aboo Sala, LaVanakkal House,

/\ndl oth Island

Yacoob age 45
S/o %amddcen, Kunnashada House
Andxoth Island

Abdul 'Jabbal' ag:,e 38
S/o Sayeed Mohammed Kanmchetta House,

/\ndloth sland

Iama] agc 41

' S/o_ Saveed Bukan Bldumkattu Bilutheth House

-

Sajma Beeg m age 29
D/o; \Iallakoya Lavanakkal House,
.Andloth Island '

Shahana% Beegqm dge 28




48.

49.

50.

St

53.

54.

55.

56.

57.

58.

59.

Iassan, age 39

S/o Sayeed Bukari, Matharapura House,

Androth ISlandf,

J\/Iohdmmcd Salccm age 38
S/0 You%af T hallath II()use
/\ndxoth sland

Mohammcd Musthafa agc 36
Slo Pookoya Neg,anmadallousc
Androth Island.

Koya, age 36
S/o Attakoya, Mathil Ilousc
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth Island.

Asil, age 30
S/o ‘Sceethi Koya, Lavanakkal House,
/\nd,oth 'Islapfdﬁf

Sakar iyé dgé‘ 32
$/0 Muthukoya, Bilutheth House,
/\ndloth Island

Salnh ‘ape 37

S/o Kunikoya, /\ynamadal ouse,
/‘\_,ndx___oth Istand.

Rahmathulla, age 39

8/0 Sid dccquc Bilutheth House,
/\ndloth lsland

\/lohammcd /\s]am Naser, age 40
S/o Scly(,cd Mohammcd Palllyet House,
/\n(hoth ]sland

Séyeed' Moha{mmed, age 42
S/o Kasimi, Achadapurakattu House
Androth-Island.

Anvar: Ilu;:sai‘ii"':agc 29
S/o Pookoya Kunnashada House




63.
64.
65.
66.
67.
68,
oo i

- 70.

S/o /\booSalah Perumpalli House '
Andxoth Island

MUJGCb Rehman age 37
S/o:Sayeed Buhari, Karakunnel House
Androth Island. -

Noufel K, z.igc 33 |
S/o ‘\Ja@taya Koya Cheriyadam House

'foth Island

, Shamsu Shumoos age 34
Slo Chenyakoya M., Pentamvilapura House

/\ndloth Is]and

| A’ndioth Island

Rlyas5 age: 29
S/O@Sha11< Koya P. S Pentambellpura House

T ajf;dathu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

80.

82.

83.

‘ -
F5 o~ e A, e
RC PR AR RN S

' Rahmat age 42 i
S/o ookutty M Mathll House

Andloth Island

‘Mohammed Hassan agei37

Slo. Sayeevd_v Mohammed : _Achammada House
AndnothI land '

Shamsudeen age 32'
S/o-Muthu Koya K. Nellal House
Andxoth I§l:f<‘1.n:id

Mohahﬁnéd Naséer, age 28
S/o Muhammed, Pentamvelipura House
A 1dloth Island

RaUlath Beegum, age 29
S/o Thangakoya, Arathupura House
Androth Isl'an:d.

Fathahuddéen, age 38
'%/o ,Kldavc U K , Makket House

- .-i:f,l}J

uneer age 32

'th Island

.ustafa age 33

g/o Ahammédlya Jabalpura House
Andxoth Island

S/o Youséf M’ethaxapwakatte House
/\ndxoth Island.= ‘

%/o /\hamm', }.,Makkett House
/\ndnoth Island




84.
8.
86,
87.
88.
89. '}
90,
91,
92,
93.
" 94,

95,

27

Attal\oya age 49
9/0 Yacoob Allyathala House

| flﬁyapura House

“athahu ]a ag)c 34
S/o Sayeed Mohammed Palllyeu House
/\ndloth Island o N

: Bashcm ago 55

T hacheri 1 Moosathala

' /\ndlolh ]sland

| Mohanimcd l“eiiook age 33
S/o Nallakoya, C.L., Tharampalli Makket I Jouse
/\ndxoth I%]and :

Salccm age 31
S/o Seethn Ka1akunnel House
/\ndloth Island |

Mohammed Kasnn age 33

é:\'?é.nakk_al House

Mohammc Huss_am age 41
Slo- Sayeed 1&1‘ hail, Kandalath House
/\ndzoth Island

Sabn Khan age 33
S/o Koyammakoy "Thattampokkada House"

ka’fi-;}Podamkakkada House



! Edayakkal House

97. 4 S
hali House

98. - Mohammed 4 :thafa,
Fdayakkal House
, Andloth Island

,age 42

99. Navas ag,e 25 S
_ S/o Hussam ‘Thahira Man21l
/\ndxoth Island L

100;'W‘”'*

- Slo vgjeethl M. VLavanakal House
- /\ndxoth Island

:I'

102. Mohammed Basheer age 42

103.

105. Muthu Koya age 39
Slo Kunhl Seethl Makkette
/\ndloth lsland :

106 N ”’ﬁkhbed age 30

koya. /Kerakkada Hdus_c

i »ge‘ 27
/0 K ve M P.. Pandathupura House
Androth I5land..

RGP . - N N E B,
=y 3 T O SR



108,
109.
110.

111.

9/0";Sathar Kanm‘p‘)ur House
/\ndloth Island o

Jala] age 49
S/o YousafP Mood p'ma House
/\ndloth ]sland e _

Kldavu ag,e 55

' S/o.Indeen:M. Blr1yammada House -

N Andxoth Is]and

112.

115.

117.

_ ’é/o Jd]ﬁal

'Krdavu age 59

S/o hjab Mekkal House
/\ndloth Island

. .Mohammed Salahudheen age 26
S/o Koya T.P;, Kandeth House
And10t11 lsland

yompokkada House
/\nd1 oth Island

: /\bdul (:afoor age 2'8'

S/o Nallakoya T, Bappathlyoda House
/\ndloth Island..

Mohan}med Yathlya Khan, age 23
Slo Basheer: K ,M‘athll IIouse
And

S/o Ahmcd,)Ponmkam House

, /\ndloth Is]and



120.

121,

123.

124.

125.

126. N

128.

131.

T 3 o T
P )

deul /\bld age 41
S/o Assamal 'N. P Kandalalh House,
/\ndmlh lsland

\/Iohammcd age 50
S/o Abc ul Khadel Kaval Chetta House,
/\ndl()th Island ‘

/\bu Nasu :.agc.=36 .
S/o Qlddlque (unnashada House,
/\ndloth sland k

Mohammcd Aboo Salih, age 37
'%/o Musthafa Ammelam House, -

And10_t,h_ Island :

Koya, age 37

S/0 Sayeed Mohammed, Lavanakkal House,
/\ndxo h Island

Mohammcd RdfCCk C.P., age 38

: S/{oigi:S,avecd Chenkka] Puthlyapwam

S/o Ukkas : _flu'thcth House,
/\ndtolh slanci

Mukbeel agc 28 :
N \/faJeed L., Pelumpalh House
/\ndxoth Island

Rashced Khan age 33

‘S/o Kidave: /\ Blyyadachetta House,

Rdhma.thullah age 31
Slo Kovamma IK.P. Bappathlyoda House,
/\ndxoth Is Iand

Mohammcd Kas1m age 30
Nallal l.;’j(ennashada House,
{1 15land




132,
N
'133.'

134,

;-:T.M., age 38
ly Makket House,

S/o Kldave Poovadakkattu House,

5 _Andloth Island

135.

Mohammed Saleem age 31
S/o Hassan Kunm Keyiyoda House
/\I’lleth Island o
136. Koyammd age 47 o
S/o Aboo §aleh, Kavalchetta House
138. 'Abdul A7eez Khan age 41
S/o Mohammed Blrayammada House
/\ndloth Island
139.

- 140.

141.

143. Mo

Sham dddeen age 32

Ussain; age 28
ik Ammelam House,



145.

146.

148.
149.
150.
151,
152, 1

153.

155.

| Andloth Island B

Mohammed Iqbal age 38
S/o Nallakoya,, Perumpally House,
Androth Island

Pookunm age 56
S/o YousafHajl Bappathlyoda House
Andxoth Island""

Moh nmed Basheex age 38

' S/o Kldave A ‘Mayampokkada House,

/\ndloth Islan L

(,hc':"riyakoyé agé,'36
Slo Kunnikoya | P , Thacheri House,
/\ndloth lsland
I
Nasccmudhcen K S P., age 28
S/o Abdu_l Khader T Karachetta Sarommapura House,

ha?""M.‘ Kunchall House,

I'=1yabu1ahnnan age3l .
5/0 Kunmkoya M P., Chekummada House,

: Andloth I@Iand

Kunhxbl agc 46
9/0 Kadea P@lumpalll House,
N




161,

162.

158.

159.

160.

9/0 Buhan \,, L, Ch: apokade House,
And]oth Island :

Ba%hcex age 40
Slo’ Sayecd K., Kunnnashada House,

Andloth I%Iand

Mohammed KU]alShl age 25

,S/o Sayeed Mohammed Karakunnel House,

/\nd101h l%land

Snaj, age 47 :
S/o Kidave K Kunnumpura House,

o /\ndlolh Island

165.

167.

Mohammcd Raﬁ age. 3
S/o Ham/a Koya K., Pathummapura House,
Andloth ls]dnd

K.C Palllyat House,
Is _ (_nd

Abdul.Jabbal age 35

' @/o Kunn ,S.eethn Makkett House,

/\I’]lelh lsland

anCCd Mohammed age 54
@/o KlddVU Poovadakkattu House

“Thacheri House,

_ Loyan akoya P. Thacherl I—Iouse
/\ndloth Island__' K

Yakoob age 40
S/o Kldavu K; Ammelam House,
/\ndxoth s]and



168.

169.

170.

171.

173.

174.

175.

176.

1.

_\/Iohammed Rafee age 42

S/o Koyammakoya Mayampokkada House,
/\ndloth lsland

Mullakoya age 47 ke
S/o. Ma;ccd K_ Lavanakkal House,

Q/OI Kidave P’ 'Ammelam House
/\ndloth Island

Mohammcd Ka51m age 46
S/o Yousaf, Bappathlyoda House

/\ndxolh Is]and

Kadecja, age‘E 5,1
D/o Kidave K., Thacheri House,
Androth Island.

alathupma House,

Al /dyecd P.P., age 25
. F: tehulzlah Puxathlkkatt Puth1yapu1am
/\ndloth Islax i :

Al /\kbdl K age 25
S/o Cher 1yﬂ1<oya Kannathimada,
/\ndxolh lslandw

Versus

l hc /\dmmmu"ltm
/\dmmnstmhon ofthe UT of Lakshadweep
]\a\/dldlhl 682 ‘555

Applicants



(By Adf‘Vdcé’te‘:' M'r

17.

(By Advocate: _I\/vl_r;zl!(..B’.Gangesh)

R e

35

' of a_nchayats
on'of the UT_ of Lakshadweep

Radhakrlshnan)
(M_30_2_/M
Jaffer, age 35

S/o Babujan, Pannethechetta House
/\mlm Island

Abdulla Koya :
9/0 Auakoya Mallka IIouse
/\mmx Tsland

I\allakoya age 40

Slo /\bdulla Koya, Put‘hoya Kanniyam House

Amini Island;

/\mml Island“

Jabbax P.C. age 36

/o Cheriya Koya, Purakkachetta House
' /\mlm Island

Respondents

Applicants



/\dmlmsﬁatlor; ofthe UT of Lakshadweep
Ka\/aldthl 682 555 .

Dlst'rlct Panchayat
Amini represented by its
l}lxecm‘ive‘Ofﬂcer.

(U9

4. Village (Dweep) Panchayat
Amini Island répresented by its
[ \ecque Ofﬁcel . Respondents

(By Advocatc Mn S Radhaknshnan/M/s Shenff Associates)

18. ()A 303/2013

1. Aboobakel P age 41
9/0 Kunhlkunhl Pa]lam House
}\avalathl Island

2. Muslhafa B K age 45
S/o Sayeed, _ngakada Ilouse
l\avalathn Island.’, -

3. age 34
lika House
4, P, age 43

S/() (“hcnyakoya K., Aynipura House
_ Kd\’dldlhl Island

5. YacOOb( P" 'age 41
S/o Kidave U:P, ; Kuttlpapepula House
Kd\/aldlhl I%land




6.

18.

iM

Jeeb Reh B, ageBO
S/o Fhangakoya B11¢l<al House

. KdVdIthl sland

Sdnlha P agc 32

.D/o Alr /\Iadam Pobvmoda House

Ka\’dldihl Island

lashecl 'PI age 44 o

é/o Ahmed Kdlllh’lm&ld& Kadapurathaba House
rI\avanathl Island :

Salcem A P . a;,c 34 :
%/0 Mohammed (, P, Athampapepura House
Kavd;athl Island '

lmkad House

Anwanl AP age 39
S/o Muthu Ayncpula
I\avaldlh i and. .



20. 1
21.
22,
23.
24.
25.
26.
27.

28.

30.

s
ﬁ! ‘: .A - v:‘

- 38

Kavaxathl Ish‘n’d

Mamkfan K. P, age 30
S/o Abdulla A, Kuttltapepura
/\&,dlu lsland : :

F hdayathulla S. M age 36
' S/o Ha_mzath B K 5 Subalda Manzil

S/o Cheuya Koya K P, Pakichipura
K’l\/dlalhl Island '

Su]im&n K'P age 38
S/o Kidave U ., Kuttipappepura
Ka\/dldlhl Island

Yacoob C ‘ age 40
P Puleenakeel House

S-a]cemV ag 39
9/0 Ham7ath eloda House
Kavalathl Island‘{,

/\udkoya B ag,e 41
‘M.1, Birekal House

Sto /\boobac]' 3
Kd\/dldlhl [slan



42. M

Mohamme_ 1 Rafi P,

32. ‘
' : S/o Cheri lya Koya P m, Pulipinnakad House
: Ka\/dldlhl Island
33, P ‘fj" PP age 480
_S/o Bab‘_lJan M qu’ y'apura House
'Klltan Isl 1d e |
34, 'Ilussamall K P age 33 :
~ Slo Muhammcd C Kuttlthayapura House
Kavalathl Island '
35. SulalmanM age 37
S/o Hamzath M., Maidanoda House
'_\avalathl I_sland '
| 36. Ka)a Hussam C age 37
o 9/0 /\hlammed Khan T.P. Chungam House
37. 1auTK dge 38
S ad House P
I\ valathl‘;lsland
38, Mohammed SHafi K.P., age 32
: S/o Sayed Poo, A, Kakachlyapura House
Ka\/dldthl lsland '
39. Mohammed Raﬁ B.age33
»S/o./\u’ak;ndave T'.P Beeranthoda House
- 40.
41, L



Slo ohamm dT,
_ Kavalathl Island

Amanathakepura House

46. SHanafudhé'en‘ age'24
- S/o, Al AL Poovmoda House .
Kcl\/dldlhl Island S Applicants
(By Advocate I\/h K. B Gcmgesh)

I Versus

Respondents

Tieectta House



10.

P Ashlaf age'37'

Amlm S and

_P 1. Snaj dgc 31
S/o Abusaia,’ Putjlyalllam House

- Amini Island.

K.K. Ra)ak 'aée 27

S/o. Khadel koya Kunmyatamkakkada House

/\mml Island

§ :"'!Ahamed Pallam ‘House

K. C Moosa age 44
S/o- Attakoya Kcelachery House
/\mlm Island

' B Kasmlkoya age 42

/0. Chcnyakoya Balapp House
/\mmi sland

Raheel _M age 33
S/o /\bdullakoya ‘Madam House
Amml Island

POO]\LII'lhl
S/o T.C. Yousaf Noormahal House
/\1mm ]sland

.K:?.B".:.Gan gesh)

Versus -

Ady (Fation ofthe UT of Lakshadweep
?Kavalalhl 682 555

Applicants



']

,Lﬁ}‘.'a:‘}‘i.‘?;&? 2;: Té' .{,‘;ﬁ.‘j‘

anchayats
‘ of Lhc UT of Lakshadweep,

"Dnectm ofI“ducann

Dncctoxatc of E ducatlon‘,
Administration’ ofthe U ‘of Lakshadweep
Ka\/dldlhl 6?2 555

Village (Qwe;ep) l):aljchégiat
Amini 1sland represented by its
Executive-Officer.

(By Adv ocate 1.\/1:1". S 3}:1'.{_{&1dhal<ril,slman)

20.

I

é)f A No. 3?"25’/2'013 |

Mohammed Abdul Razak
S/o U.K. Nalla Koya
/\ltaldda [lou%c

/\ndmu lsldnd

K :-fl\/l()QSd ' .
Ke ‘(.1‘1'1‘581]’121'1()U50

/\ndlott lslan

(By A(’i.\/g’”cate M’-fﬁ' KB .C_éngesh)

(V8]

; \/é:irsus.
T hc, /\dmmlsudlox
{\cixlw,nxnlstlatxon of the Union Territory
' 5, Kavarathi — 682 555.

Dcpaltmcm of Enwomment of Forests
WUnion lcmtoxy 'of Lakshadweep,
Kc\\/dlalhl 667 555.

Respondents

Applicants

Respondents



43

(By Ad\f :“catc \/11 | adhaknshnan)

21, ()A 326/2013

I Scwad ] K aggc 40
S/o I\/lohammcd/\
. K av g'r-ét-h il

':"rinikkad u

S/o-] llamzal (f’ Palllpuxa
Kavalathn lsland

2

/\bo_.o'b'acker P.,Kl.., age 34
S/o Fathahulla,.Puleenakeel
- Kavarathi Isl'a'nd".

4. Jchangccx A.P. age 32
S/o0 Hameed, ./_\lvl_apma
Kava 1'ath i 1] ém d.

-:';I%.Q'I%';Ganges;h)
| vVersus
I, "l hc Admmlslmtol

/\dm'n"lsuatlon ofthe UT of Lakshadweep
Kavalathi 6%" 555

2. Dnccton of Pdnc:hayats
Depal ncm ofPanchayals

Al(avaralhl-.()&? SAS 5
1cplescmcd by 1ts Dnector

4, V]]lage (chcp) Panchayat
I\avalatln Island represented by its
B \ccutlvc Ofﬂcm

(By Adi\:' s N ~',-;S‘;',"'Rfaqh'alqishnan)

Applicants

Respondents



Fad

Fy

22, 6)‘/\'-327_/20‘1{"“' 2

I I (nooL age 40.: -

(By Ac‘lvb’ca‘t_e: Mi‘.l_{.B_.;Gahgesh)
Versus
I The Administrator :
Administration of the UT of Lakshadweep

_K avm-mhiié_sz 555.

2. Dncuox ofPanchayats
Departiment: of Panchayats

3. HDcpanmcnt ofl nvironment & Forests
Union Territory of Lakshadweep
Kavarathi- 682.555

4. Village (chep) Panchayal
Kavarathi Island represented by its
I «\CCL_llll,\_f(ﬂ(.)ﬂleCll

5/0 Mo | l:ldjl, Chendipura,
Kavanatl L
2. Samul llamwd P P -age 39
$/o Auai K P, Pokam Chepura House,
Kd\’dldlhl A

Pallam House,

Applicants

Respondents



45

3. |
adam House,
" ' Applicants
(By
Versus
1. The Adniii_xﬁi-stréfior
Administration of the UT of Lakshadweep
_ Kavéi'athi-,682 _555.
2. Dneclm ofl’dnchay'us
Depallmem of Panchayats
b dmxmsl;allon of the U'l of Lakshadweep,
‘ '68'7 555.
3. Difector of Edi c,atlon ,
{Dnectonate of Lducahon
A'/\dmmlsttatlon of the Umon Territory
: ofl.‘akshadwee;p, Kavalathl 682 555
4. Village (Dwecp) anchayal
Kavar alhx Islcmd lelCSCﬂlCd by its

E )\(.‘LUU\'C Oﬂlcen ' Respondents

stmg Centre Klltan
t, Klltan , _ ' _Appli'can'ts_ ‘



(U]

"l hc dmmlstlator

Dc.palltmem' olfPénchayats
/\dmm stration of the UT of Lakshadweep,
'Kavamlhl 66? 355

The thekacculwe Officer
District Panchayal Unit
Kiltan, Union Territory

of lLakshadweep-682 557 -

(By Adf\}(),caw: l\/lr..-'S‘,.R‘édhakri:slman)

2

[\NS)

(OS]

1921

G‘Aszi /2013

If;l' issai ain K C aoc 34 ,

S/ deeed Mohamnmd AM.

J\aulyamchaua (House) Agatti Island

UT odekshadwcep

\Volkmg> as-casual labourer in the Department of
Scmncc& lcchnology Agatti, Lakshadweep.

Hydm Pooo

Slo deced Buhan Ilap U.

Pokkmhappada "House) Agatti Island
¢ dwe p,.

J--lgusé Chetlat Island

d lvce p

Respondents



a7

Applicants
(By Adido olfs:Kiutiakose, Sr. & Ms.Daisy 1.Daniel)
Versus
1. nis S
'UT of Laksha ‘c,—:_'epv,lKa_;V.arathi-68-2 555.
2. Chanpel soni - o
Village (Dwécp) Panchayat Agatt1-682 557.
3. 'Chanpmson
Vlllage (DWeep) Panchaydth Chetlat Island- 682 554.
4. The JUI’HOI bmenuﬁc Officer
Depanment o Smence & ‘Technology
Chetlat 682 554
5. The Jumol Smentlﬁc OfﬁceI
Depaltment of §01ence & Technology
Agatti- 682 557
6. Dnecton ofPanchayath
Depanmem of Panchayath
Kayarathi-682 555.- Respondents
(By Advocaie: Mr.S.Radhakrishnan for R1,4,5 & 6)
26.
1.
ila Vapula KL tan
I akshddweep ‘
2. K Azhal
' S‘/o deed Bu)gdu
Applicants

Versus




' Sub Dl\/]Slonal Ofﬂc

Umon Lcmtor_
l\dvaxattl -

Kiltan Island, Umori- exi,:.ory of Lakshadweep
Kiltan. Lot

* Director, o

Services,

U] of La fs_ﬁadwecp, Kavalattl

(By A CIvoca’tg’: MI?R adhakrlfshnan)

27.

o

wh

0.

OA 313

Kassim A

- Sho.Atakoya P;:P' a

/\-l‘i)"i“athara'I'-Iou'%'?c; Andrott

lalaluddm N

g/o (unlukdya SVP
dayakkal iou%e Andrott

MOhammed Ra’ reek C.K
S/o. Koya K.C
( hr r 1ya l\akkanal Housc Andrott

\/1i)lwa'miﬁ(,d Kamaluddin MK -
S .Shil 1abu._dd1n Pookoya Thangal

S/o Ndlla akic a;U.K{ :
/\uahda use, Andrott

Respondents



(N

, Mc]alllam I

Admlmsuauon oflhe Union Temtoxy
ofLakshadweep, Kavaratu - 682 555

Dmctox of Panchayats .

Dcpanmcm of Panchayats
Administration of the Union Territory.
ofl akshadweep Kavaratti — 682 555

Dcpa‘rlmem of l:lectrncn;y
Union Territory- of Lakshadweep
:Kavaralhi-’:— 6:82 555

Vlllagc (chep) Panchayat
/\nd"otl’f sland ¥ presented by its
}chcuu ' ( 682 552

()A 345/2013

/\yshommd LL--
D/o I Iamsa l llachetta House Agathi

Bcclalhumma.PV ,
)/() Kasml Koya Pulhanvccd House, Agathi

/\bdu Shukd
S/0, L ate, Us

e, Agathi

I li‘dayathulla M: K
S/0.Abooba ;}'Koya V.K-
I\/Idl\kdshllxdl(adh House Agathx

Applicants

Respondents



o~

I

15.

S/o (asml ((wa C P
Poovm()( a llouSe /\g_,,alhl

Kunnathalam House Agathl

Nazer K
S/o Kidave - |
Kun nikathi y'apya;da House, Agathi

ShO\vkathdll l\/l
S/o.Ummer: B :
f\/lalgdyachoda Ilouse Agathl

Sciycd Mohammed f<
S/o, ookova B :
altlllouse Agathl

Ndseu P
S/o. Muthal K
Pathada Ilouse Agathi .

Y\booBaCl\cl N.M
S/o /\bdul Rahman F
\'a[ces anxll Agathn

iS/ro 1\/lohdmmed Koya
Kal\kdda llousc ‘Agathi

'A) har C _
Slo. Mommmcd Koya T.P
Umllakkad Housc Agathl




AR

R

XL

AL

20. |

21,

23.

25.

27.

S/o Koya, N
'Blyatlmblvodal ouse Agathl

\Iafee%a M l\

D/o.Abdulla: l\ova K _
Moolhamkakkﬂda Iiouse Agathl

. .,'I'koyalv:,' .
Sfo. Abbobacker Koya, -
Kamalmalmlyoda Puthiya Illam, Agathi

boobackel U P‘» |
S/ All \/loh'lmmcd

apc.f;_'pada llousa Agathl

I
i
}
E




(U8}
o

(OS]
(OS]

36.

- 40.
41.
42.

43.

Samcm :
S/o. Ma]ced
Mumhn llHOp;

Saycd ohammcd I
S/o.KalidpP '
B Hdllousc /\galhl

Nascer T.P - o
S/o. Mulhalli
thl\l(U Pulhl\a IHlam, Aoathl

Ubaid U
S/o.Hamza U
Ummmcnodachelta House, Agathl

Syt'd \/IOhahdmCd K'T '
510, Aboo. Sala F _
Kdldntlmhlyoch llousc Agathi

i

dmanﬁjl louse, _Agalhi

/\bc ulla B
SJ0.F cuhahulla j
Blyaslmblyoda House, Agathi

lla] nomm'1 f P |
D/o /\bdul l\admkoya P (,



45.

46.

47.

48.

49.

51.

(U]

B3

{oshna
‘D/o %ayed /\bdul Rahman
T hachcny House; /\gdth_l

Sakkariya P,

Koodam llouse Ag,athl |

Show k:athal i

S/:o,gl,a;e A’tt'ako:ya v
Sailaniyoda ]j[pplvse,':/—\gathi

Ntlssamh:dhdc:lzi‘v K':

‘S/o llam/a C K (I alc) :

\/adak chla lllam Agathl

ChCl iya l\oya A I

.]\'/IOll'clflzi"il;li(?'gd Ah C. P
S/o.Kasmi: Koya A
Chqlchalakapqdﬂ I]ouse Agathl

decd Mohcn- vncd K
S/o Yousaf /\l s '

iéhavats
P "ghayats

- Applicants



Respondents

I.  Ummer l"ax;o_'okf_Shaﬁ
S/o.Aboosala _
Malikakal H(')use‘ Aminii

2. P. A Saycdall ,
Sto. Ham/dkoya
Pulhlya Asharoda House, Amini

3. Rah‘math Btegam N

D/o /\hamcd . Malikakal House, Amini
4. Ahan'nedkoyél:j:E - .
S/(_).,Koyal<i(1ajvu,. Surambi House, Amini

5. lelydbl p; C
D/o /\nlhukoya Palllyacheua House, Amini

6. Bccbx:M p !
D/o amsa, MdlllpmaHouse Kavaratti

_koy,i'_ Vadal<k11apura
Kavanatu R Applicants

(By A@\(Q?@.ﬁé{;l\;/!}j-lf<-3 Gangesh)
o -VCI:‘SUS

I. lhc /\dmmnstnalon
,/\dmlm' !

ration of the Union Territory
.aks 1dwcc_p, Kavalatu — 682 555

BT '?f

P anchayats



" Director of Education — 682 555

d represented by its
0 ﬁcel 682,555 Respondents

D/o Kunh1kunh1 ‘
P.alllcham-, H_(mse, ,Kavaratti Island




10.

12.

Bemamthoda? (aval att1 Island

.:" RN

3. Rahmath Bééédm pp
Dio.Attal K.P. .
‘I)O(“hd‘dchepula Kavaratti Island

Applicants

Respondents




! ,»

57
5

1.

2. - :
S/o',Muthukoy”‘; o
Suramb1 House Amml

3. Anwar Hussam

D/o.Essa o
Koltapula Ilouse Amml

4. Sajltha Beegum ,
Do, Sayeed Abdulla Koya
Be I House Ammn o

5. ‘Hameé‘dathbi" S
D/o. Shaikoya o
Monakkallachetta House Amini

6. llassamal
S/o Mohammed
/\lxmmechetta House Amini

7.
_:..?E'Iflo,?se,jAmini.
(ByAd B Gangesh)
. Versus

1. T h‘e Admmlstrutor

Admnmsuallon of the Union Territory

of Lakshadweep, Kavaratti — 682 555
2.
3.

Umon Ten it y.of Lakshadweep
Kavarathi 1e{p1esent.ed by
Director of Education — 682 555

Applicants



Respondents
2. Abdul Has_an
S/o. Atlakoya C
Kaxthatt House i jndrott
3. Sayed Mohammed
'S/o 'Aboosala’ - Lol
Karacheua HOUS@ Andrott
4, Mohammed Hussam -
Q/o Mohammed .
I}_apga.t‘hly(‘){dd House Andrott
) L
Andrott Applicants

Respondents



33.
l.
2.
3. Hassar
Sfo.Attakoya "
Kunjanattichetta; Andrott
4. Yousaf

Slo.Pookoya . :
Puthlya Fddxyakl<al House Amini.

(By Advocale Mr K B Gangesh)

? Versus

to'i"o'f 'Padehayats

2.

'ment”"o'f Panchay’ats
3.
4,

AR _rotf ZIsland represented by its
ercutxve Ofﬁcer - 682 554

Applicants

Respondents



Slo.Muthukoya
Pemamvehpura House Andrott

4. Mohammed I alsal
S/.O.S.iddeequé -
Makkctllouse Androu

Applicants

:i:hé_'z‘.\{dmi'%‘iis

Y ) ep, Kavarattl 682 555

4. ‘Vlllage (Dweep)“Panchayat
Andxott Island represented by its
f-xecutwc Off" er = 682 554 Respondents

| (By Ad’Vo"cjg:le:jM ;S;“ 'adrhéktjjghnan )



&l

Tbekkputhlyaz\/eedu' Agattl

K: P Hom/akoya

S/o.Aboobacker - 1 o

Kamalmalm]yoda Puthnya Illam House, Agam

K. Showkathah f _
S/o. deubhvkhan

‘Kondmod Ilouse Agatu

B Sharafudhceni"
S/o Ummer Ella o
Becyakuthyoda House Agattl

V K Mohammed Mukthar ,
$/0.Abdulla Koya
Vadakk Kunmnamel I—louse Agatti

Abdul Rahlman.:' -

1~xecu11ve:0f éér _ 682 553

Applicants

Respondents



et g g

Applicant

1. "l he Admmlstratox _
/\dmlnlsuatlon ofthe Umon Territory
of L akshadweep, Kavaxathl 682 555.

2. ]he Dlrectm (Sexv1ces)
Admlnlstratlon of the Union Territory
of L. akshadweep (Secrctanat)
Kavalaltl = 682 555 '

3. Dcpartment QF:Agrlcu ture
Union l’enlltoty of Lakshadweep,
Kavafathl - 682:555. i:
Repxcsemed by its Dneotor Respondents

v oslssan

I, MuthUkoyd o
$lo. Sha'-lkoya e

Applicants



2.
Utiion Terrltory
3 & Aviation

Jweep, Kavarathi-682 555
4. Village (Dweep) Panichayat
“Andrott. Island represented by its :
Fxccutwe O‘fﬂcer ~682 554 Respondents
(By Ad:.\,{_,c_)._c_ate: Mx% Radhjak_ms.hnan )

38. . (;)_3523,‘56/21()§1.§_,’,,

[ I~Iajarommab1 L
' D/o Koya KldaiveM

Applicants

n‘ofthe Umon Territory
:p, Kavaratti — 682 555

A : ep) Panehayat
Kalpem Is]and represemed by its
L}ecgt}vc‘@iﬁgy‘ex 682 552 Respondents




10.

I

13.

/\bdul Latheei :
S/o.Pallath Kunhl Koya*

Nencmpappqdaﬁl-louse,

An;ksya

M K Khalee Lt
S/o llam;a Koya

danalllal House!

' Kalpeni

i
?

Kalpeni



14.

15,

16.

17.

18.

Hajnommabl
D/o Kasml Koya'

i
i
b
i

S/o. Kbyalnln_,f
Manjlycnam House Kalpem

1)ep§artnuent f Panchayats
Admmlsu atlon of the Umon Territory
ofLakshadweep, Kavaratti

Applicants



@6

4.
Koifww y its :
Respondents
(By A an )
40. |
Abdul Latheef S
Keela Vlllattom Amm Island i
Lakshadweep T -5-- : Applicant
(By Ms.Shahna Kalthlkeyan)
Vcrsus. .l’
1. _V1 lage (Dweep) Panc 'e'iyath
- Aninilsland;
:Represented by the Chalr Person
Pm 682 552 )
2. “Selclrelary'
I)epart,ment of Panchayath Kavarathi
3. "Dxrector : :
E mployment and Training
Umon Terrjtory of Lakshadweep
Varathi o Respondents
Applicant

Versus

1. Vll aée” chep) Panchayath
Amm Island * :
ented by the (,hal,r Person




42.

02&5364‘2720'13‘?:,

Rabeehathiulla B. P aged 35 years‘

S/0. Mohammed- Koya T.N,, ;

Labourer, Knltan R651d1ng at Vallyapura House,
Kiltan, Island

By Aqy;dééié; Sti PV Méhajﬁ%n)

' Versus
1. ‘Ihc Admlms ;ator . '
UT of Lakshadweep, L
Kavaram 682555,
Flec;rlcal Dwnsmn Kavarathy.

2. Dlrector of Panchayat,
Separtment of P’ai’nchayat,
xon‘uof UT ”Qf Lakshadweep,

Husband ] an Re51dmg at Moulana Veed,

‘ 1and

Versus

Respondents

Applicant

Respondents

Applicant



Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan,.U. 1 ofLakshadweep, working as
Casual Labourer, (I‘ : ';Stock Inspectors Trained Labour),
Animal Hu%bandly Depanment U.T. of Lakshadweep,
Kavalathl ' S

Upion Terti yofLakéhadweep,
Ka{/arat"hl 682 555 b

2. (Jha. ,person Vlllage (Dweep) Panchayat,
iKlltan " 682 557 ol

- 682 555.

45. OANo 366/2013

l. Mohammed Kasun
S/6; Sayeed: |
Ka‘nmpuxa HOUSe

Andlott :

‘th,g.?IiD'e_p:artment of Panchayath,

Respondents

Applicant

Respondents



' Ve'rs'lié' R

1. The Admmistrator o ‘ s

olf'L,akghadW_’éé :f‘_Kavarathn 682 555.

 Port ¢ ,n_ro'l Tower, Andrott — 682 554
-Rbpresented by 1ts Ofﬁcer in charge.

4. -Dnectorate of Alt & Culture
Admmlstl atlon ‘of the Union Territory

of Lakshadwce ) -fKavax attl — 682 555.

grlcul,‘ture
. Umon Terrltory

Respondents

Applicants



ELY

3. abudheen Thangal, aged 28 years,
Kandeth House, Andrott.
4. iged 23 years,
deth House, Andrott.
5. Vichammied dged;44.years, S/o. Kidave A,

' ~Panchanal I'ouse Andrott

6. Khalr aged 32 years S/o Muthu,
' Puleenakeel House Kavarattn

7. Abdulban aged 34 years S/0. Hamza Koy,
Monak,kal Hiouse Amlm

8. "Sayed Koya ag’e‘d 44 years S/o. Pookoya,

Meelacherl House An{nm Applicants

Versus

L. lhe Admlmsuatm
Admmlstratlon ofthe UmonATerritory of Lakshadweep,
Kavaxaltl 682 555

f Agr ulture Union Territory of Lakshadweep,
¢ nted by its Director — 682 555.

4, Vlllage (DWeep)iPanchayat Andrott Island,
represented Y. 1ts;Execut1ve Officer — 682 554.

Respondents




10.

13.

14.

15.

: 71

S/o Sayed Mohammed,
ears, Sayed 1smail,

18 years, S/o. Nalla Koya,
-51 years, S/o. Muneser,

.ed€'32 years S/o. Nallakoya
Ise,’ Andlott

:ed 52 years S/o. Koya Kidave,
Lhekkarakkad House Andrott

; “..,Aaged 27 years, S/o. Kunhiseethi Koya,
dgott



d 29l years, D/o. Attakoya,

apura House, Andrott.
18. 43 years, S/0. Sayed Mohammed,
19. oyammakoya,
Applicants
(By A
Versus
1.
2. .Dnector ofPang:hayats
Department ofPanchayats
./\dmmlst‘ txon ofthe Umon Territory of Lakshadweep,
Respondents

-Ka‘varattl

P
[
| I»a

3.

4,

S. 3 ',yc'_?ar's,'D,/o. Hamzath,
HG'QS'Q Kavaratti

6.



I

ro

o

N

(OS]

,Dnutonatc

73

‘years, D/o. Kasmi;
ratti.

years, S/o0. Abdul Khader,
aratti. Applicants

Versus

The /\dmlmsuc\l()l
/\dmlmstlatlon ofthe Union Femtory ofLak%hddwcep,
Kavaratti-682 555

Dncuon of! } anchdyats
DcpantmLm of. Pamhayats

/\dmnmshatlon of the Union Territory of Lakshadweep,

Kavarattl 682555

ML_dlCdl dnd Health Services,
Union Terri 0 ;'odekshadweep, Kavarathi,
chlcsmtcd by 1t$ Dlrcum -682 555.

Village (chcp) anchayat
Kavaratti Island represented by its
B )\LCUUVL ()chu 682 555.

anlaba (Dw’é‘:“') Panchayat

Respondents

P Naseer, aged 35 vears, S/o Kunhikunhi,
Pal l ic_ha m ‘1>-I:ouse . I<ava§ratti.

PI Nascu d'é‘d_37 y@axs S/o Hamzath,
l’uthlyd Illam 'Kavaram

e

HaMA e e el



bdul Rd/dk ag;ed 28§‘ycars S/o Mullakoya,
Saxablyodd H()usc Ka” axattl _ Applicants

(By Advocate: Sn K B. (Jan-gezsh) ;3'

(WS]

50.

Versus

The Administrat
/\dmmlsUdLlo
Umon lcmL ;_

Dcpaxtmcnt ‘niﬁidl Husbandly,
Union Teirit ‘jyvof Lakshadweep, Kavaratti
ICplCSLnlLd by 115 Dlrcctox

I)ncclol of Panchayat%
Department of Panchayats
Administration of the "

Union Territory of lakshadweep,
Kavaratti, - -

) Panchayat,
epresented by its

Respondents
R "as.ciii;hak rishnan)
0. A No 372/201‘5
amaludhccn S0, Abdulla u.C.
Muddkkny()da '
Kadamat. Applicant

(By A dvocatcl\/[ ri K : }3 Gangesh)

[N

arathi — 682 555.

lhc Ducu()x (8
/\dmlmsuduon.ofthc Umon Territory



75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Teiritory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Iqgbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554, , Respondents

(By Advocate: Sri S. Radhakrishnan) ‘



52.

0.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island v

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administr a101
Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

The Director (Services)
Administration of the Union Territory

. of Lakshadweep (Secretariat Establishment Section),

Kavaratti Island - 682 555.

Director of Panchayats

Union Terfitory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Teritory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of v
Lakshadweep — 682 557. R Respondents

(B‘y Advocate Mr. S. Radhakrishnan)

S3.

1.

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti [sland, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G.J amalud"‘din, Aged 40 years,
S/o late Uirimer, Mariyathoda Kandawargothi House,

Agatti Island, Unien Territory of Lakshadweep.



77

4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. Applicants

(By Advocate: Sri N. Anilkumar)
' o Versus

. The Administrator,
Union Territory of Lakshadweep, Kavaratti,

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. - Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

.- Ishaque A.C., aged.35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

1.

Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555. .

Chief Executive Officer,

District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

' 85,

l.

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

)

Moosa Peechandam, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of l.akshadweep,
Pin - 682 552.

Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island ‘Union Tetritory of L akshadweep, Pin — 682 55

Jafeerulla P .\C.A, aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



@

10.

11

79

Abdul Salamii}l\., aged 38 years, S/0. Khader Thottanada,
Aminipura, Ajhini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Noorul I~-lass§fi K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.'

Jalal B.M. aocd 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

O
Najeeb A., aged 31, S/o. Kidavu T.C,,
Ayeshera, Amini Island Union Temtmy of
L akshadweep, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep, v
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.8.)

1.

(OS]

Versus

- The Union Territory of Lakshadweep,

Kavarathi — 682 555,

represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory ofldakshadwee‘p, Pin — 682 555.

The Vlllag,c (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin - 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

56.

!

OA 388/2013.

PP, Amanull’ia, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3. K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B: Gangesh)
Versus

I.  The Admini%tié&m
Administration 'of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
' Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

4.  Assistant Settlement Officer,
Amini lsland 682 554

wn

Village (Dweép) Panchayat,
Kiltan [sland, represented by its Executive Officer-682 552,

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553

7. Vlllage (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. OA 390/20135

[.  C.N. Abdul’ Hakeem aged 38 years, S/o. Koya,
Cherlyanndllal IIouse Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya
Karupathaillam House, Kalpem

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

5. Hameedabi, aged 41 years, D/o. Ramalan,



10.
1L
12.

13.

17.

Pakkath House, Kalpeni.

A.T. Sheemab‘i., 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubf, aged 53 years, D/o. Cher‘i‘yak@y‘a,
Alikakkada PIOuse, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni. _

Naseema M.P., aged 33 years, D/o. Mohamimed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K:C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,ag:ed 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'l‘li\angal(oya,;giged 33 years, S/o. Chariyakoya E.,
Koliyala }'-I‘o;i,fsj-e, Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22,
23.
24,
25.
26.
27.
28.
29.
30.
31.
32.
33.
34,
35.
36.

37.

Jaffer, aged 319 years, S/o. Hasan T.P,,
Kaladi House Kavaram

Basheer, aged}_36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, a.géd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbee‘gum,v aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathﬂaillam Kavaratti.

Noorul Ameen aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B., -ag,ed 43 years, S/o. Kunhi Kunhi P., -
Biranthoda Ho_us’e, Kavaratti.

Mohammedall_i”'l".P.,v aged 35 years,
Slo. Aboobac:,-ker K.K., Thekkilapura House, Kavaratti.

Sajid Khan;, aged 39 years, S/o0. Sayed Koya,
Edanilam Hoyse, Kavaratti.

Jassin C, aged 33 years, S/o. Ali K.P,,
Chonam Houj’s_e, Kavaratti.

Mohammed Raf'l aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura. IIouse Kavaratti.



39.

40.

‘42.
43.
44,
45.
46.
47.
48.
49.
50.
51.
52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

Abdul Rahee‘;jj, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti. '

Mushin, agedf;_39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aéjed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudee‘n IP., aged 36 years, S/o. Shamsul Noor,
Pallicaham I-—I:oq“se., Kavaratti.

Shihéb, aged:SS years, S/0. Kunhimoideen, Mullapura House,
Kavaratti. ‘

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., as';.ge‘d 30 years, S/o. Khader, Agam House,
Kavaratti.

Fifozkhan, a.gé~d_27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisha, aged 44 years, D/o. Ukkas,
Umbiy.apura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

K. Abdbl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réhe‘em,' aged 31 years, S/o. Hameed,

Chandipura House, Kavaratti.-

M.'I‘.P.r If-labe*é'b Rahfm‘aih, aged 43 years, S/o. Khalid,
Melath“iruvatihap‘ura House, Kavaratti.

i



54.
535.
56.
57.
58.
59.

60.

62.
63.
64.
‘65.
66. |
67.
68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

I'~Ialima‘,»aged;35 years, D/o. Koyamma,
Thaleekepura House, Kavaratti,

Sayed Af?bdulii‘gaheem, aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel! aged 39, S/o. Aboobacker,
Puthiya Kurinamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, j'éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommab.i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti. '

Mohanimgd Shaﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube'éha, 'agéd 23 S/ea»rs, Df/o. Sayed Poo,
Neliyampura House, Kavaratti.

Salmdféged 22 years, D/o. Cheriyakoya,
Vadakita pura House, Kavaratti.

Muhanﬁméd,égedﬂ years, S/o. Attakoya, -
Vadkilapura, Kavaratti.

Sairabanu P.E.aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
I’uthi_ya‘Mang‘il, Amini.

Cheriyakoya, aged 41 years, Slo. Abdul Khader,
Pandaram House, Amini.



70.
71.
72.
73.
74.
75.
| 76.
71.
78.
79.
| 80.
81.
82.
&83.
g4.

85,
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Cheriyakoya M.C., aged 32 years, S/o. Hameed,

- Melachfe:taa Iipus‘e,Kadmath. '

'Shafeef'i/.P., aged 39 years, S/o. I,smail,' .
Vadakkilapura:House, Kadmath.

Fazeerali N.M.-, aged 25 years, S/o: Kahalid,
Noor Mahal, Kadmath,

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath. .

Najmudeen P.N., aged 28 years,
S/0. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed I'q'u,ba{l,, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,

~ Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38-years, Dro. Koyaritig A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, a:g'ed 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

_ Nusaiba A, aged 45 years, D/o. Yousaf M.P.,

Achammada House, Androth.

Khaulath 1., aged 38 years, D/o. Nallakoya T,
Lavanaklkal House, Androth.

Balha"",li;‘., azge:d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
8.
5.
90.
91.
92.
93.
94,
95,
96.
97.
98.

99.

100.

101.

g6

anu',M.K.,_aged 40 years, D/o. Kunhi Koya,
Ho'USe Androth.

mmab1 L., aged 40 years, D/o. Seethi M.,
al House Androth.

Sarommabl T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years D/o. Koyamma K. P
Lavanakkal House Androth.

Aysummabi _'1",, aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

Habeebath A., ‘aged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

Muthubi P.MT.,‘aged 42 yeas, D/o.vYakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

Rahil M, aged' 39 years, D/o. Nallakoya,
Mathil.House, Androth. ;

Hussain PP, aged 45 yearS, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada’ House, Androth.

Hussa_m E K ‘aged 48 years, S/o. Seethikoya,
Eday al House, Androth.

i

Sayeeld;;Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



103.

104.

105.

106.
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K., aged 50 years, S/0. Sayeed Bhkari T.M,,
Kunnashada.House, Androth.

Ismzhl;_ ed 40 years, S/o. Lava Burhlkage Moosa,
Kunnumange House, Androth.

Qubaldabn aged 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
Slo. Kida‘ve,‘l\/loodampura House, Androth. - Applicants

(By Advocate: 'Sri KB Gangesh)

—

Versus

The Administrator,
Administration of the Union Temtory ofLakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department ofPanchayats
Administration of the Union Territory of Lakshadweep,
Kavap?,"l - 682 555.

Dire "Department of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavarattx - 682 555.

Depaxlment of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaltment of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaltmem of Women and Child Development,
Admmi_stratnon of the Union Territory of Lakshadweep,
1 1epresented by its Director — 682 555.

Depart ent of Fisheries, Administration of the Union Territory of
Laksha :,Zweep, Kavarattl represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Union
Territory ofLakshadweep, Kavaratti,

represented by its Director-6825353.
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9. Lakshadwcep Khadi and Village Industries Board,
Kavarattl represented by its Chairman — 682 355.

10. Revenue Sub DlVlSlonal Officer, Kavaram Island — 682 555.

Il.  Sub zD:‘\?~1§10n;z;l-l_ Officer; Amini Island — 682 554.

Erigineer, LPWD Sub Division, Andrott Island-682 553.
13, Lakshad _,_e’e”ﬁf"Distfr‘ict Panchayat, District Panchayat (HQ), |
Kavaratti, S

represented by its Chief Executive Officer - 682 555.

14.  Village (Dweep) Panchayat, Kalpeni Island, reprcqented by its -
Executive Ofﬁcer - 682 551

15, Village (Dweep) Panchayat Kavaram Island, represented by its
l*xecutlve Ofﬁcer - 682 555.

16.  Village (Dweep) Panchayat Amini Island,
1epresented by its Exccutlve Officer — 682 554,

17. Village (Dweep) Panchayat
Kadam' Island, represented by its
Executive Officer - 682 553.

18. Village (Dwee‘p) Panchayat,

Androth'Island, represented by its ,

Executive Ofﬁcex 682 552, Respondents
" [By Advocate Sri S Radhakrlshnan (R1-8& 1 10—18)]

58. ()A 392/2013

I F Iuse 'm, S/o Aboosald

‘ %
2. Shuko;‘ r,’ $/0 late Kidave,
' Pakrumupanoda House, Agathi,

1
P leeenlly warking as Cleaner,
RGS HOSpltal Agatti.

3. Latheef, S/‘Q Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.




10,

11.

12.

13.

=3

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS IIospxtgﬁl Agatti.

b

Hajara, D/o lat_e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I—I_ospitzil,. Agatti.

Abida, D/o Hamecd

Maik,, achoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaxmdn S/ol amza,
Kalanf 'thxyoda House, Agathi,
workng as Cleaner,

an 'Od,».".S/o Koyassan,

v/\mpelpal ly House, Agathi,

Plesemly wor king as Cleaner,
RGS {ospltal Agattl

Sdlfulld S/o Abduxahlman
Manyathoda House, Agathi,
Plesemly wmkm&, as. Cleaner ,




15.  Abdulla, S/ ,Khahd
Kandavar Gothl House, Agath1
Presently wqumg as Cleaner,
RGS I—Ios'pitql;'Agaiti.

(By Advocale_f Sri I:{.:Ramadas)

Versus

1. The /\dmxms(ra(ox
Umon T cmlmy of Lakshadweep,

3. T hc MCdlCdl Ofﬂcex in charg_,e
(,ommumty Health Centre, Agatti Island,
Umox' T 'mtory of L akshadweep 682553

Ofﬁée ofthe Assistant Lngmeer Electrical,
Lecmcal Sub Division, Kadamat.

2. K. P. lalaluddeen ag,ed 41 years

R N T I Cow

Applicants

Respondents




S

louse, Kadamat, Skilled Labourer, - '
ssistant Engineer Electrical,
Division, Kadamat.

K.P “'Kunhikoya aged 41 years, S/o late Hassainar,
Keelacherry'House, Kadamat, Skilled Labourer, - -

Office of the’ ‘Assistant Engineer, Electrical, -

Llcctncal Sub Division, Kadamat. - ... Applicants

(éy Advocat'e; Sri. ;'R'. Srqcx‘aj)

1.

(OS]

The "Adm I ni’éitg‘at_or,
Union Territory of Lakshadweep,
Kavg;f.a,l_,ti_—6>8'2;5; 55.

The Director,of Panchayat,

Department of Panchayat,

/\dmmmtrahon of Union Territory of Lakshadweep,
Kavaratti- 682 555

The Chlcl Lxecuuve Officer, District Panchayat '

Kadamat- 682 556

'l‘h_e A“S’Si»stam:Engineér, Electrical,
y “Sub Division, Kadamat-682 556.

Th erson,

p Panchayat, Kadamat-682 556.

. Radhakrishnan(R 1-4))

S/o C. O Koyamma, aged 39 years
%kllled Labourer

Union Te111t01y of Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpcm Island 682 557.

M. I 1y,
work

dcxg, S/o late M.K. Yousef, aged 43 years
as Qg)sual Labourer,




Amma Husbandry Umt ,

Union Ter mmy of Lakshadweep, Kalpeni- -682 557
and resxclmg 4t Manchiyanam House,

Kalpem Isla 1d-682°557.

K. O Moha: ned Ibnu Jaffer, S/o KP Sayed agcd 44

and:remdmg at? Kakatchiyoda House,
Kalpem Island 682 557.

M.K. Naseel S/o P. Cheuyakoya aged 33 years
working as Casual Labourer,

Animal Husb_andxy Unit,

Union Tenitc‘)ry of Lakshadweep, Kalpeni -682 557
and residing at Malmikakkada House, o
Kalpeni lsland 682 557.-

M. Kdldm S/o M C Muthukoya aged 34 years
wokag as C,asual L aboulex .

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
yeais, wmkmg as Casual Labourer,

Animal IIusbandxy Unit; .

Union.’] emtc)ry ofLakshadweep, Kalpem 682 557

and res1dmg at Kandamkalam House, -

K.Q. Abdu Salam S/o P. Assainar, aged 39 years
workmg as Casual Labourer,

Animal Ilusbandry Unit,

Umon Icmtoxy of Lakshadweep, Kalpem 682 557
and 1051d1ng at Kakatchiyoda House,
Kalpem:lsland 682 557.. ’

the S/o latc Sayedmuhammedkoya
age WOlkmg as Casual Labourer



) ‘of Panchayat,

Depaxtmcm ofPanchdyat _

Administration of Union Territory of Lakshadweep,
Kavaratti- 682555

The Chief E XGCUUVE Officer, District Panchayat,
Kavaratti- 682555 : Respondents

(By Advocate: Sri 8. Radhakrishnan)

62.

1

[\)

L2

()A 4()()/2013

PP, 9 IdJ agacd 44 years, S/o M. Suban
Puthxyd Pandaram House, Agatti Island,
Umon luntmy of Lakshadweep.

v _Noushad Ah agedB2 years, S/o U. Sabjan,

Keela'Saramma Pada House, Agatti Island,

'Umm lcmtoxy of Lakshadweep.

M.I. Abdul Nasu aged 28 years, $/0 M. Abdul Rahiman,
la Ik m House, Agatti Island,
rritory of Lakshadweep.

_)d‘g;‘éged 30 years, S/o Kidave ,
ouse, Agatti Island,
UmQ 'ly of L ak%hadweep

< C /\vdu ,_,hukoox aged 38 ‘years, S/o Kasmi,
Kar 1yamacl" tta House, Agatti Island,
Umon lcmtoxy ofl akshadweep.

M. P N'L/amuddm ag,ed 27 years, S/o M. Abusala,

y of Lakshadweep ' Applicants

Versus

The. d’mmlsuatm
Union. 1umory of Lakshadweep,
Kavcuattl 682551

5 lhc C‘hanpcxson
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Union T cnitdl’y of Lakshadweep, Kalpeni-682 557
and residing at Pokkarappada House,
Kalpem Island 682 557.

Unnikrishnan)

Versus

The -Ad'l‘:niniszh'.étor,
Union Territory of Lakshadweep,
Kavaratti.-682555 -

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti, 687555 -

The Chlcf Executlve Ofﬁcel District Panchayat,
Union [cmtoxy of Lakshadweep,
Kavaratti,-682555

B

The Véteriﬁéﬁd Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

(OS]

OA 3952013

¢ ES"/o Yusuf, aged 40 years,
llala House, Kadamat,
1!‘§i‘c;t Panchayat, Kadamat.

Abdul | ‘hukom S/o Sayed Ali, aged 41 years,

Ukkayachetta House, Kadamat,

Bus, Duvcx Dl%tIlCt Panchayat, Kadamat.
M. 'Khal'i'd, S/'oi Nadeer, aged 43 years,
Madurakam I~-IQuse, Kadamat,

Helper, District Panchayat, Kadamat.

/\yoobk'fum S/lo Kunhikoya, aged 37 years,

<ccrtb1,j\/lahal House, Kadamat,

Help 1su 1ct Panchayat, Kadamat.

IIR ‘Sreeraj)

Versus

Applicants

~ Respondents

Applicants



‘e e

Village (Dweep) Panchayét, e
/—\_gattiv [sland, Union Territqry_ of Lakshadweep 682553

3. The Employment Officer, Kavaratti,
Union Territory of Lgkshadweep-6825-.5}1 :

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

S The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

L Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, .

, Working as Casual Labourer in the

| Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. ‘ Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) '

Versus

1. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



¢
[
'
i

4. The Director, ‘
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

~ M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, 7
Skilled l.abourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island. -

(By Advocate: Sri P.V. Mo‘haﬁan)
Versus

. The Administrator, |
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat, :
Administration of Union Temtory of Lakshadweep,
Kavaratti- 682555

3. The Vetermary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson, |
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA4132013

Asif Ajnad S/o Bader aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kurifakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



L. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson, _
Village (Dweep) Panchayat Kiltan.

3. Director of Panchayat,
’ Department of Panchayath, Kavaratti- 682555.

4. MISSIOH Director, :
National Rural Health Mission, Kavaram 682555

5. Medical Officer in Chargé,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. QA 423/2013

I, Abdul Kareem C., ag:‘ed 42 years, S/o Subair P.P.,
Chonarh House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam Agatti.

3. Mohammed M., aged 40 years, S/o Basha A. P
Moothammada House Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
© Moothammada House, Agatti.

S. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

0. Umilla T.P., aged 54 years, D/o Khader,
- lhekkllappura House, Agatti.

7. Ummer C.K., aged 54 yearé, S/o AlIf T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents
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Saromma M., aged 39 years, D/o Hamaza,
Mariyathoda House, Agatti.

Ashraf A.X., aged 42 years, S/o Ahamed M.,

Achan Kuttiyoda House, Agatti.

Abdul Razzak R., age'd 33 years, S/o Hamza U.,
Rouliammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura Ilouse (Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)

L

Versus

The Administrator, :
Administration of the Union Territory of Lakshadweep,
Kavcualtl 682555

Director-of Panchayats,

Depanmcm of Panchayats,

Administration of the Union T emtory of Lakshadweep,
Kavara(ti-682555.

Director o‘I’IEcitlcatibn, '

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advlocale:‘SriLS. I'{'adhalqish_‘nan )

67.

OA 444//2013

Aboosalih, S/o Résheed Koya,_g
Padalapura, Kiltan Island.
Union Territory of L akshadwccp, Pin- 682558 Applicant

(By Advocate: Sri: Shabu Sreedharan)

Versus

Union Territory of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayét,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555,

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Jsland. ’

Union Territory of Lakshadweep, Pin-682558.

|8

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.
5. The Assistant I*ngmeel
Electrical Sub Division, Kiltan Island,
Union Territory of Lakshadweep
Pin-682558. - . . Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K o S/o Abdul Rahman aged 36 years,
Keelazillam H) Kiltan Island. -
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

o

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island, :

Union Territory of lakshadweep.

Working as Casual labourer in

Laksha“dweep Building Developmem Board, Kiltan.

3. Hisminoor, $/0 Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
~ Working as Casual Labourerin
Lakshadweep Building Development Board, :
Kiltan.~ o Applicants



EAT

(00

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus -

l The /\dmlmsu ator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Dircctor of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(Bj/‘Ad,vocaLc: M. S. Réd'halu'i_shnan (R1,3 to 4))

69.  0.A No. 488/2013

Salmath o

D/o. Sayed Koya

Madapally House »
Chetlat Island. Applicant

(By Advocate M. K.B. Gangesh)
| Versus

. The /\d'minisllatm
Adnnnmuahon of the Union Territory
of L akshadwcep, Kavaxattl - 682 555.

2. The Dn‘e‘c_tor (Services)

~ Administration of the Union Territory
of L.akshadweep (Secretariat),
Kavaratti'— 682 555.

Lo

Department of Science and Technology

Union Terr 1loxy of Lakshadweep,

Kavarathi - 682 555.

Represented by its Director. Respondents

(By Advocatc{:‘“Mr. S. Radhakrishnan)

70. OA 492/2013
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‘K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682-552.

(By Advocate: Sri V.B. I—Ia:rinarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of [:akshadweep,
Kavaratti Island, Pin- 682555.

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71,

1.

OA 499/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Mohammed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents



e e

102

Union Territoryof Lakshadweep, PIN — 682 556 s

(By Advocate Mrs. Sreedevi Kylasanath)

1.

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The Di_s.l"rict*Programme Coordinator,
MGNREGA, Kavarathi,

Union Territory of Lakshadweep.

The Programme Officer,

‘National Rural Employment Guarantee Act

Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Terrltory of Lakshadweep
Pin— 682 552

(By A,dvoca[é‘; Mr.TCG Swamy)

I

Versus

Union ;._mtory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer

(Department of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 :

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep
[Cavaratii — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Flectrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate ofPanchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 ~ S Respondents

(By Advocate: Mr.S Radhakrishnan (R1-3,5&6)

73.

.

[\

0.A No. 509/2013

Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahid'a' Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K '
Makkei" House, Androth.

Ayshd Bceoum P.V.K
D/o. deoob P.K
Puthlya Pentamveh Kad
/\l’ldl()lh

Rahmath Beegum K
D/o. Hamzakoya P.P}
[Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavanakal House
Androth.

Subaida A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

- Fathimathu Suhurabi P.V.K

D/o. Majeed P.V.K
Pentanilieli Kad, Androth.

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya 1llam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

()

Versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

I’)irect,},_‘,,;éte of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Sﬁl‘pléxjvisor : -
Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 516/2013

Haseena @ Haseenabi Therakkal

Village'Dweep Panchayath, Kadamath

(By Advocal’é“": Mr.R.Sreeraj)

Applicants

Respondents'

Applicant



I

fo5.
Versus

The Administrator
Union Territory of Lakshadweep
Kavaralli — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

The Executive Officer,
Village (Dweep) Panchayath
ICadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator

MGOGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA
Kadamat - 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

L

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan '

IK.P.Dawood

[Cilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan 4 Applicants

(By Advocale: Mr.R.Sreeraj)

2.

. Versus

The Administrator

Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558 '

4. The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

5. The Principal !
Government Senior Secondary School

Kiltan — 682 558
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

1. Safiyath S
- Cook, Government ngh School

Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B. School
Kadamath

Residing at Ka111yammakada
Kadamath Island

4. K.K.Khalid
Cook, Government J. B School
Kadamath !

Residing at Biriyommada
Kadamath Island

5. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island

Respondents
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10.

o7
Ummer P.P.I |
Cook, (JovemmentJ B. School
Kadamath

Residing at Alikothapura
Kadamath Island

Hidayathulla P .
Cook, Government J.B. School
Kadamath

~ Residing at Kadamath Island

Muhammed Shafi P.P ,
Cook, Government S.B.School
Kadamath .
Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper )
Government Jawaharlal Nehru Senior Secondary School
Kadamath |

Residing at Puthiyapura

Kiadamath Island

Abdullakoya B.M
Watch and Ward |
Government J.B.School, Kadamath

~ Residing at Biriyommada

Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Senior Secondary .School

Kadamath

Residing at Pupathada - :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Admmlstlator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master
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Government J B School
K adamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island ' . Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus
I The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555
3. The Principal _
Government Jawaharlal Nehru Senior Secondary School
~ Kadamath Island 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

. Yacoob
K athathe Chetta House, Kadmat.
by

2. Vahida
- Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4, Yacoob
Kaladi l-louse,'l(avaratti.
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17.

20.

103
Muhammed Salih

Aynepura House, Kavaratti.

Fareeda Beegam
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya N
Chendipura House, Kavaratti.

‘Nafeesathbi

Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavatatti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House; Kavaratti,

Jaffer |
Marikilam House, Kavaiatti.

"~ Amanulla,

Mela'lllam House, Kavaratti.

Sirajudheen.
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House;Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti. |

Muneer )
Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavaratti.

22, Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. ..

24.  Jamhar Hussain o
Beeranthoda House, Kavaratti.
|
25. Muhsin ‘
Beeranthoda House, Kavaratti. -

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

l. The Administrator

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture::”
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 &

4. Director of Animal Husbandry

| Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin — 682554 P Respondents

!

(By Advocate: Mr.S.Radhakriéhﬁén)

79.  OA 582/2013

l. Rasheed Koya
Multi Task Employee
Public Library, Kilthan -
Residing at Kilthan

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat
Residing at Melachetta Haijumakudi
Kadamath Island - Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus -

I The Administrator :
Union Territory of Lakshadweep
Kavaratti — 682 555 '

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant

Office of Library and Information Assistant

Public Library, Kilthan Island 682 557 Respondents
(By Advocate: Mr.S.Radhakrishnan)

80. OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,

Shaiknaveed (M), Kiltan Island PO,

Union Territory of Lakshadweep, Pin -682 555. Applicant
(By Advocate: Mr. Shabu Sreedharan)

Versus

l. Union Territory of Lakshadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

2. The Director of Panchayath, Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555.

" The Chairperson, Village (Dweep) Panchayath,

Kiltan Island, Union Territory of Lakshadweep,
>in - 682 558. ’

The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Terri;ory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,
Kiltan Island, Union Temtory ol"Lakshadweep,
Pin — 682 558. P Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 & 5)]

81.

OA 634/2913

Malikdeenar, aged 21 yeas, S/o. Hamzath,
Sara Manzil House, Agatti. ~~ . - Applicant

(By Advocate: Sri K.B. Gangesh) -

.~ Versus

The Administrator,
Administration oflhe Umon Ten itory of Lakshadweep,
Kavaratti-682 555. -

Director of Panchayats, "

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. -

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director —682 555.

Village (Dweep) Panchayat,
Agatti Island, xepxesented by its Executive Ofﬁcer
682 554. - Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

.

OA 635/2013

Fathahudheen K.P., aged 40 years, S/0. Sayed Muhammed Koya,
Kattampalli House, Agatti. .

Younis, aged 31 years, S/o Abdulla, Mariyathoda House,
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Agatti.

3. M. Shahida, aged 40 yeaers, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti.

4. K.M. Amina, aged 46 years ‘D/o Abdul Rahman,
K uttiyam Mukriyoda I—louse Agatt1 _~ Applicants

(By Advocate: Sri K.B. Gangesh)

Versus
1. The Administrator, (.
Administration of the Union Terr1t01y of Lakshadweep,
Kavaratti-682 5535.

2. Director of Health Services', : E
Directorate of Health Services,
Kavaratti — 682 555.

3. Medical Officer in charge, ...
Community Health Ce’mre,- Agatti — 682 553.

4. Vedical Officer in Charge, Raﬂv Gand)n Specia)ity Hospita),
Agat’u 682 553. SHPERE

5. Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553 Respondents

q|

(By Advocate: Sri S. Radhakrlshnan)

83. OA 791/2013 g e

Fareeda Beegum M.I1, Meppada [llam,
Agatti Island. : \ Applicant

(By Advocate: Sri K.B. Gangesh)
Versus

l. The Administrator,
Administration of the Uniofi Terrltow of Lakshadweep,
I avaratti-682 555.

2. Director of Panchayats, . :"#
Department of Panchayats,
Administration of Union Territory of Lakshadweep,
Kavaratti — 682 554.
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3. Project Manager, Desiccated Coconut Powder Unit,
[.akshadweep Development Corporatlon Ltd.,,
Agatti, Kavaratti — 682 554. &

4. The Deputy Director (Admn.), Lakshadweep Development
Corporation, Kavaratti - 682554,

5. Village (Dweep) Panchayat,
Agatti Island, represented by its Executive Officer, .
682 553. . Respondents
(By Advocate: Sri S. Radhakrishnan) " .

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Ir(as.nﬁi M.P.,
Valiydpuna House, Kilthan Island P.O.
U.T. of Lakshadweep. ' | | Applicant

(By Advocate: Sri P.V. Mohanan) © i
_'Ve‘r_sus.
. The Administrator, - & 1%

UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Pnncapal Govemment Higher Secondary School,

Kilthan Island - 682 556. . Respondents
( By Advocaly : MMQMQWD

85. OA 880/20613

Muthukoya N.P :
Nalakapura, Kiltan sland . :
Union Territory of Lakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus

|, Union Terr itory of L. akshadwee;ﬁ represented
by the Administrator
Kavaratti Island — 682 555 -
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Director of Panchayath :
Union Territory of Lakshadweep
Kavaratti [sland — 682 555 -

N
3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshad@eep
Kavaratti Island — 682 555 =

4. The Principal
Government  Senior Secondary School
District Panchayat, Kiltan Island
Union Territory of Lakshadweep 682 558

(By Advocate: I\/lr.S‘Radhakrishria'n)“ R

[T

86. QA 898/2013 Doy

K.C.Abdul Khader

Kulikaraya Chetta House di 3¢

Chetlat Island Ley,

Union Territory of Lakshadweep- 682 554

. ENEE BIEREEY
(By Advocate: Mr.Shabu Sreedharan):’
A ) P
Versus
I Union Territory of LakshadWeep represented
by the Administrator ey
Kavaratti Island ~.682 555.¢ it
ey f
2. The Director of Panchayath. :

Union Territory of Lakshadwep -
Kavaratti Island — 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 -

P

4. The Principal -
Government Senior Secondaiy'$chool
District Panchayat, Chetlat Island =~
Union Territory of Lakshadweep 682 554

(By Advocate: Mr.S Radhakrishnan) s

Respondents

Applicant

Respondents
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Kadeeja C.P | K g |P

PALLd

ne
OA 904/2013

Cheriyapurakad .
Kalpeni Island Lt

(By Advocate: Mr.K.B.Gangesh) ' .

Versus

The Administrator - =

m W@%%

Applicant

Administration of the Umon Terrltory of Lakshadweep

Kavaratti - 682 555 |

Sub Divisional Officer' =
Office of Sub Divisional Officer.
Kalpeni Island - 682 554

The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, I(avafa‘tti - 682555

(By Advocate: Mr.S.Radhakrishnan)

88.

I.

- QA 905/2013

Abdul Khader C.

Chekkiriyammada I—Iouse
Agatti Island

Bugar Jamhar T.P
Theklapura House
Agatti Island

(By Advocate: Mr.K.B.Gangesh) **

Versus "

The Administrator

Respondents

Applicants

Administration of the Unioh- Temtory of Lakshadweep

Kavaratti [sland — 682 555

Director of Panchayaths ::‘
Department of Panchayaths

Administration of the Union Territory of L. akshadweep

Kavaratti Island — 682 555



‘(By Advocate: ‘Mr.K.B.Gangfe“sn) X

3. Project Manager - i . i
Desiccated Coconut Powder Umt

Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti —682 555

4, The Deputy Director (Admn)
Lakshadweep Development Corporatron
Kavaratti — 682 555 sx

5. Village (Dweep) Panchayath ]
Agatti [sland represented by 1ts
Executive Officer - 682 653

(By Advocate: Mr.S.Radhakrishﬁnan‘)

89. QA 939/2013

I, SafiyullahK.C. .
Kuttiyachada House ¢
Kalpeni Island - i

2. Saifulla M.I
Melaillam House
Kalpeni Island

3. Kunhikoya M.V Do
Mathil Valiyammada House
Kalpeni Island - ]h;;,‘; .

i

4. Kidave K.O
Kakkachiyoda House | = -
Kalpeni House =« .«

R

Versus

I

l. The Admlnlstrator

Administration of the Umon Terrltory of Lakshadweep

Kavaratti Island — 682 555

2. Director of Panchayaths _
Department of Panchayaths

Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 5(55

3. Lakshadweep Burldmgi‘wDevelopment Board
Union Territory ofLakshadweep

Kavaratti represented by its Secretary - 682 555

W

Respondents

Applicants



The Technical Officer ff - '
Lakshadweep Bunldmg Development Board
Kalpeni Island - 682 553- |

| Village (Dweep) Panehayath |

Kalpeni Island represented by its .
Executive Officer - 682’ 553 v o Respondents

(By Advocate: Mr.S.Radhakrlshnan)

90.

l.

QA 942/2013

Mohammed Ashik . ,
Palliyat House IR
Androth Island

Abdul Latheef
Karakunnel House {
Androth Island P
Mohammed Ubaidulla
Chodath House
Androth [sland

Mohammed Fathahulla
Karachetta House
Androth Island

Applicants

(By Advocate: Mr.K.B.Gangesh)

’ .
Versuis,
The Administrator :
Administration of the Unlon Temtory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths ;

Department of Panchayaths . .

Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary 682 555

E

The Technical Officer |

1

Lakshadweep Building Development Board
Androth Island — 682 554} i

. |' . - M
- e "'4 .
> [ N
N N
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5.

419

Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni -

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya ;

Casual Labourer

Power House, Kalpeni . |

Residing at Chakakeell«House

Kalpeni, Union Temtory @f Lakshadweep

P.Mohammed

Casual Labourer i

Power House, Kalpeni

Residing at Pokkayoda House .
Kalpeni, Union Temtory ofLakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House:t.

Kalpeni BTN IR

(By Advocate: Mr.l—Iafiraj M.R)

Versus
' 5! T
Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi - 110 001

The Administrator SRR
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin‘eer
Department of Electricity
Kavaratti, Union Territory ofLakshadweep

] ! N
L}
ol

Respondents

Applicants



4. Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. QA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555 '

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath -
Department of Panchayath _
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 | Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
- Kalpeni Island
Union Territory of Lakshadweep



A

Fareeda Beegum P.V | :
Internal Inspector (Multi Skilled Worker)
- Agricultural Department, Kalpeni
Pentamveli House
Kalpem [sland
Umon Territory of L, akshadweep \ Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus -

L The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath -
Administration of Union Territory of Lakshadweep
Kavaratti - 682 555

3. Agricultural Officer |
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4. Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 ' Respondents

(By Advocate: Mr.S Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,
~ S/0. Mohammed Koya
Casual Labour, Electrlcal Section,
Kalpeni.
Residing at Chemmanam Pally House -
Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

. Ihe Umon of India
Represented by the Secretary to
Government of India,

Ministry of Home Affairs
New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555. -

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

(OS]

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
varibus Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of‘them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the 1ést 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance ol all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\c} dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of vthe. cases, the
épplicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others ~ 2005 KHC 248 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the appliéants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

0. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, State of ‘Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179.

4. Official Liquia’atbr Vs. Dayanand and Others - (2008) 10 SCC 1.
S, RN.Nanjundappa Vs. T. Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment', Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similar’ly the applicants in OA
~ 347/2013 have also been working ever since 1997. We have referred to the

above 2 or 3 cases only to illustrate that majority of the applicants in all the

cases - whether in the category of Panchayat or Non-Panchayat - have been

working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

g. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. Howevver, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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@as been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break . of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual einployeés had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact ébsorbed. But the applicants before us in this
bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employmenf and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
émployees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan —~ (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the author:ty
concernea’ "

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointmem itself it was made clear that the appointees would not have
any claim for ad- hoc/reguidr appointments available in the Institute and
that the contractual appomtmem could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court hglli‘_d that initial appointments of the appellants were made in gross
violationff of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted posmon that 800 posts of teachers were lying vacant,

the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the admmlstratlon and consider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supra), the Apex Court had held thus:-

“[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a

mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
" decisions rendered by the Apex Court following the principles laid down

by the ﬁvéjudge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the authorities concémed, be it the Lakshadweep
Administration or the Village (Dweep.) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have' continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
- services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
&9 days.blt is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged }n one sclheme dr the other spohsoredx.by the
Central Government or in some such other schemes or programmes floated
by the A_dminisfration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departmerits, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number.of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The poiicy is laudable. But still, the question is
why large number of employees working on certain posts for years together
wifhout any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. |

T : Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applica‘ritsff%have been engaged by Village (Dweep) Panchayats or District
Panchai}'/a;'t; the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water

- Supply Scheme of the Vfllage (Dweep) Panchayat of Agathi Island had

approached this Tribunal, aggrieved by the failure of the Union of India
and the Lékshadweep Administration, in granting them temporary status
under the Scheme for Temporary Status & Regularization introdiced by
the Union: of India, in O.M.Nd. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the

Public Works Department. Later, it was‘ entrusted to AVAM. pcie}y.

Grant-in-Aid was provided to meet the additional expenditure and-the:..
Society used to manage the;Scheme. Later, Island Councils were broug};t"-“*ﬁf'i‘-"'
into existence as per Island Council Act. Still later, the Council‘s' were
abolished as the Lakshadweep Island Regulatlon 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulatlon 1994 and durmg
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labeurers who had approached this
| Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the c.lai'\m‘&(ofthe casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no /egu/az appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzattorz of the casual workers under the scheme ‘
(d) No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the ‘Writ

- Petition filed by the Administration noticed that another Bench of this N



Tribunal in Original Applications ﬂNc’).1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.N0.28776/2001.

"We have carefully periised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,

the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely

the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appointment orders and the subsequen! service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by ihe
Lakshadweep Administration................

In the case on hand the applzcants were not employea’ against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as thé case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient to give employment 10 them. It
probably might have offered some succor by way of daily ratea’
wages to the unemployed local persors.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned ;by the Administration could be considered
regular. As matters stand, the Administration of UT. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mcntzoned 5upr3 This order was a)so confi rmed by the Hzgh

Court in O P.No, 35164/2001
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for Iabsorption of casual employees in
the service of the Panchaya't It was further observed that the question of
absorp‘uon was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularizatior) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments Lill the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have Been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by thelr Chairpersons and not by the Executive
Officers.

24, - There 1s yef another ;aspect of the matter. In the course of hearing of"
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in‘various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made on  political basis ~and  some of the

disengagements/retrenchments also have political colours.



25.  In OA 300/2013; the Chairpersoh of Village CDweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of tHe applicants in the above case is exclusively within thé jurisdiction of

the Panchayat especially after issuance of Annexure R4(b).notification

dated March 7, 2012 issued by the Administration of the Union Territory

of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles V243(g) of the
Constitution, the Panchayats are ‘vested with powefs and authority? to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above ndtiﬂcation
in support of the argument t-hét the Panchayats are vested witﬁ the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the selrvices
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further coﬁceded
by respondent No.4 in the above case that the Panchayats are not vested
‘with the power lo create any post without prior approval of the

Administrafion.
26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared-for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited

our attention to various provisions contained in the Lakshadweep

Panchayat Regulations, 1994 and the allied ru‘le's thereunder. While
invi_ting our attention to Lakshadweep Panchayat (Graht-in-Ai_d) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in- some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat .to execute the various works *like road

construction/repair/maintenance, = water  supply,  drainage, local
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deve‘lopment. works, prirhary educatidn, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has _invited. our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that

going by the. decision in Naderkoya (Supra), this Tribunal has no

“jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who haiye been
working for mbre than 240 dajs in a calende.r. year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsél points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substancé of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 yeérs or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.201 3, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed.; in
some other the work. cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the.ends of justice. Keeping.in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4 June 2013
and thereafter the interim order has been passed.

10. . For this purpose, all the serving casua/ /abourers shou/d be
identified and ‘grouped as under :- '

(a) Those who have put in more than 10 years. of casual Iabour
service, with or without the artificial ‘ “break. These may
include those who have been inducted with specmc qualification
of matriculation/ITI and the like and alsothose Who have been
inducted under specific schemes :

(b) Those who have been inducted with specific qualification’ of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, - but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.

:
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above. :

11.  Of the above, disengagement of the existing casual labourers
~and replacement by others in the waiting list, should be first in
" respect of (e) above. These casual labourers cannot claim any right

to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
‘representation and the same would be considered forthwith by. the
Adm/n/strat/on and the/r decision commun/cated to such lnd/wduals

12.  Similarly, those coming under group (d) above, i.e. those
who have been-engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of -a-minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter glvmg them a notice- of two
. weeks before dlsengagemem‘

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls .under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-enigaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, sc:me attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in_O.P.(lCAT)
No.133/2012 and No.606/20)2l;‘ conténding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is.nothing on record to show that the applicanis
had beé_n engaged against any sanctioned posts or that they were SO
engaged after undergoing regular selection process. In our view, t.h‘e
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats m their

anxiety to give some solace to a large number 6funemployed people might

have engaged these applicants on casual basis. Undoubtedly, their services

were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is - understandable.
However, going by the catena of decisions referred to above, it vcarmot”be

held that the applicants are entitled to get their services regularized. It has

‘been repeatedly held by the Apex Court that there is no room for any

sympathy for such casual labourers even if they have c._onvtinued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plighf of those employees
who have been working on casual basis for the last S to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall addréss the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give vthcm
the benefit of relaxaﬁon in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, !
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